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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 475/2024 

In the matter of :- 

News item titled "Mountains of plastic are choking the Himalayan 
States" appearing in The Hindu dated 04.03.2024 

Reply/response on behalf of respondent No. 4 

i.e. HP State Pollution Control Board in 

compliance to order dated 12-07-2024.  

May it please your Lordships:- 

That the present Original Application has been registered on the basis of 

news item published in The Hindu" on 04-03-2024 under title: "News 

item titled "Mountains of plastic are choking the Himalayan States". The 

news item expressed its concern over deposition and accumulation of 

microplastic in Himalyan Mountains, lakes and streams which is having 

an adverse impact on the fresh water sources that communities 

downstream depend on. 

2. That vide order dated 12-7-2024 Hon'ble Tribunal impleaded the State 

Board as party respondent No. 4 and directed to file response in the 

matter. 

3. That regarding issue of plastic waste management it is submitted that 

. Plastic Waste Management Rules, 2016 have been promulgated by Govt. 

of India for management of plastic waste generated in the country. It is 

further submitted that the Government of Himachal Pradesh has from 

Member Se,cretary, 
HP Stiata Pollution Control 
Shimia 
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-2- 
time to time has endeavors to stop the menace of plastic/or non-

biodegradable material and it is a leading State in the matter of Plastic 

Waste management as the Government of HP has taken various 

measures in a phased manner from time to time to deal with the nuisance 

of polythene/plastic waste which are as under:- 

	

i. 	the Govt of HP has formulated HP Non-biodegradable 

Garbage Control Act, 1995 and the Rules 1996 to deal with the 

littering of Non-biodegradable Garbage and to manage the solid 

/plastic waste disposal in a scientific manner. 

That initially vide notification dated 26-11-1998 the Department 

of Science & Technology, Govt. of HP exercising the power 

conferred under clause (h) of section 7 of HP Non-

biodegradable Garbage Control Act, 1995 prohibited the 

traders, retailers and vendors in the State of HP from using 

coloured polythene carry bags manufactured from recycled 

plastic. Copy of notification dated 26-11-1998 is annexed as 

Annexure R-4/1. 

That thereafter vide notification dated 4-6-2004 prohibition was 

imposed for use of plastic carry bags made of non—bidegradage 

material having thickness less than 70 microns and size less 

than12" X 18". Copy of notification dated 4-6-2004 is annexed 

as Annexure R-4/2. 

	

iv. 	That later on vide notification dated 7-7-2009 and 13-8-2009 a 

complete ban was imposed on littering and use of polythene/ 

plastic carry bags (irrespective of their sizes and thickness) 

made up of non-biodegradable material. Copies of notifications 

are annexed as Annexure R-4/3(colly). th'r' 

Scretaly, 
HP :`,-11.31,4 Poaution Control 
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— .3-- 
v. That the State Govt. vide notification dated 19-3-2011 has also 

imposed complete ban on use of plastic cups, glasses and plates 

in the State of HP. Copy of notification dated 19-3-2011 is 

annexed as Annexure R-4/4. 

vi. That in the year 2013 the State Govt. vide notification dated 26-

6-2013 (Annexure R-4/5) imposed prohibition on traders, 

retailers and vendors in the State of HP to store, supply and sale 

of packed plastic items such as chips/wafers, kurkure, biscuits, 

Maggie etc. as per directions of the Hon'ble High Court of HP 

in CWP No. 1885/2010. However Hon'ble Supreme Court of 

India had stayed the enforcement of the said notification in SLP 

No. 1152/2014 filed by Industrial Associations. Copy of order 

passed by Hon'ble Supreme Court is annexed as Annexure R-

4/6. 

vii. That the State Govt. further vide notification dated 6-7-2018 

also prohibited use of thermocol cutlery i.e. cups, plates, 

glasses, spoons etc. and vide notification dated 20-9-2019 

imposed restriction on use of plastic cutlery such as spoons, 

bowls, katoris, stirring sticks, forks, knives, straws made of 

plastic etc. Copies of notifications are annexed as Annexure R-

4/7(colly). 

viii. That the State Govt. vide notification dated 20-7-2022 and 13- 

10-2022 under Himachal Pradesh Non-Biodegradable Garbage 

(Control) Act, 1995 (copies annexed as Annexure-R-4/8) has 

Merribf-iSecretary,  
HP State Pollution Control 
Shimia 
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imposed ban on shopkeepers, vendors, wholesalers, retailers, 

hawkers, rehariwala, etc. to import, stock, distribute, sale and 

use the one time use plastic (Single Use Plastic) items including 

carry bags, thermocol items made of non-biodegradable 

material. The items are as under:- 

Particulars of Items 
1.Plastic carry bags (irrespective of their sizes and thickness) 
2. Plates, cups, glasses (Plastic &Thermocol both) 
3. Cutlery such as forks, spoons, bowls, katoris, knives, straws, 

trays and any other cutlery items (Plastic &Theimocol both). 
4. Ear buds with plastic sticks 
5. Plastic sticks for balloons 
6. Plastic flags 
7. Candy sticks 
8. Ice-cream sticks 
9. Polythene (Thermocol) for decoration 
10. Wrapping or packing films around sweet boxes, invitation 

cards and cigarette packets 
11. Plastic or PVC banners less than 100 micron 
12. Stirrers 
13. Non-woven plastic carry bags less than 80 Gram per Square 
Meter(GSM) 

ix. 	That in order to achieve desired results in letter and spirit of 

afore-said notifications the State Board has played a proactive 

role to facilitate enforcement of provision of Plastic Waste 

management Rules 2016 and HP Non Bio degradable Garbage 

Control Act 1995. The following initiatives for reduction of 

plastic waste have been taken by the State Board:- 

Will COMIMDSVDNEP • As per notification dated 20-7-2022 issued by the State Govt. 

under HP Non-biodegradable Garbage (Control) Act, 1995, 

fi.,ecratary;  
HP Si4.0-21 Pollution Col%rOt 
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officers of 13 departments including State Board are authorized 

to take cognizance under the said Act. The State Board regularly 

conducts inspections and issue challans against usage of banned 

items in the State. During last three years numbers of challans 

were imposed for illegal use of plastic and littering of plastic 

waste and a sum of Rs. 19,00,500/- 	was collected as 

compounding fee from the violators. 

Year Challans conducted 

2022 Z 9, 34, 000/- 

2023 Z 8,49,000/- 

2024 Z 1,17,500/- 

• Further in 2023, State Board conducted 90 nos. of awareness-cum-

cleanliness drives in the State. 

• Other awareness activities were also conducted such as Ideation 

Hackathon, 2023 and 2024 which also focused in Plastic Waste 

Management in the State. 

4. In addition to above the Govt of HP has notified a Policy regarding 

Buy-back of Non-recyclable and Single Use Plastic Waste including 

plastic bags in the Himachal Pradesh from the Rag pickers and 

households, providing Minimum Support Price of Rs 75/- (Rupees 

Seventy Five) only per kilogram, for its collection and deposit in the 

collection centres of the Urban Local Bodies. As per information 

available in the State Board from the Department of Environment, S&T 

MNiGovt. of HP quantity of plastic collected under this policy is as below: - 

Membtw ecret:%-y, 
HP St.te Poliution Control 
Shimla 
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It is further submitted that on dated 4.09.2024, the State Board has issued 

directions to 2525 number of PIBOs across the country to collaborate 

Year Plastic collected in tonne 

2019-20 29.7 

2020-21 100 

2021-22 85 

2022-23 50.3 

2023-24 29.3 

5. 	That as regard to the issue of Extended Producer Responsibility (EPR) it 

is submitted that State Board is issuing directions from time to time to all 

producers/brand owners registered with State Board under Plastic Waste 

Management Rules, 2016 to submit EPR Plans. The State Board has 

conducted various review meetings regarding the Extended Producer 

Responsibility of Producer, Importer, Brand Owner, Waste Management 

Agencies and Plastic Waste Processors under Plastic Waste Management 

Rules, 2016. That 4 numbers of such meetings have been conducted till 

date on 26.09.2023, 29.02.2024, 1.03.2024, 2.04.2024 and 20.04.2024. 

The State Board has registered all ULBs on the CPCB Portal. As on date 

following is the status of the EPR registration on the CPCB Portal in the 

State: - 

Sr. No Category Registration Issued 

1 PIBOs 211 

2 PWPs 42 

awl 

Mernt6r 
HP state Pollution Controt 
Shimia 
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MIRS!ONT:T 

with the the Urban Local Bodies ("ULBs") and Gram Panchayats ("GPs") in 

the State of Himachal Pradesh, either directly or through Waste 

Management Agencies, and work out the modalities of effective 

collection, segregation and processing of plastic waste through registered 

PWPs in the State of Himachal Pradesh and Ensure the EPR fulfilment 

within the State of Himachal Pradesh. 

6. 	That as regard to issue of Solid Waste Management it is submitted that 

Solid Waste Management Rules, 2016 have been notified by the 

Ministry of Environment, Forest & Climate Change, Government of 

India in the year 2016 which were circulated by the State Board to all 

the Urban Local Bodies for implementation. The State Board is 

ensuring the enforcement of these rules by all Local bodies in the State 

of HP and following steps are being taken in this regard:- 

• The State Board regularly conducts inspections of the Solid 

Waste Processing Facilities in the State and issues directions for 

effective implementation of the Solid Waste Management Rules, 

2016 from time to time. Further State Board regularly conducts 

review of the implementation of the Solid Waste Management 

Rules, 2016 at District and State Level. Numbers of review 

meetings under the Chairmanship of Principal Secretary, Urban 

Development Department have been conducted on 18.11.2022, 

30.12.2022, 16.02.2023. 

• The State Board also carries out regular mass awareness and 

STF L capacity building activities such as cleanliness programs, training 

to Urban Local Bodies and Elected Members, social media posts. 

Workshop program regarding Solid Waste Management practices 

Stii:CCeAcy, 
HP State Pollution Controt 
Shimia 
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for Hill Hill States on 19th  September, 2022 and 4th  March, 2023 for 

ULB level officers, elected/nominated representatives of ULBs in 

District Mandi & Shimla was organized by State Board. 

• The State Board released a Comic Book of Himachal Pradesh 

Pollution Control Board namely "Ward Member Meenu ka Safai 

Abhiyan", which focusses on ways and methods of effective 

waste management, which is targeted for the environmental 

awareness and education of the students of the State. The comic 

books were distributed in 18,185 schools across the State. 

• The State Board organized `Enviro-Ideation Hackathon' on 

occasion of World Environment Day 2023 and 2024 which 

provided a platform for young minds to showcase their creative 

solutions and novel ideas for a greener and more sustainable 

future. 

7. That the State Board is taking all possible steps under Plastic Waste 

Management Rules, 2016, HP Non-biodegradable Garbage Control Act, 

1995 and Solid Waste Rules, 2016 for the management of Plastic Waste 

in the State of Himachal Pradesh. 

8. That the submissions made above may kindly be taken on record and 

the appropriate directions which this Hon'ble Tribunal deems fit may 

kindly passed in the interest of justice. 

.me?...b6r  AP,t,SpicB Shimla 
HP Stato Poilutic-.)n control 

Shirnla OATH CC1‘. q,IS:':Date:: 	16 

Place: Shimla 

Respondent No. 4 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 475/2024 

In the matter of :- 

News item titled "Mountains of plastic are choking the Himalayan 
States" appearing in The Hindu dated 04.03.2024 

AFFIDAVIT 

I, Anil Joshi, S/o Sh. Ram Dutt aged about 59 years, at present 

working as Member Secretary, H.P. State Pollution Control Board at 

Shimla, Himachal Pradesh, do hereby solemnly declare and affirm on 

oath as under :- 

,1 /461 /4# 

I. That the accompanying reply to the Original Application has been 

drafted at my instance and under my instructions. 

6 

	

	2. That the contents of reply paras 1-8 are true and correct to the best of 

my knowledge, derived from official record, no part of it is false and 

nothing material has been concealed therefrom. 

3. I further affiuiii that the contents of this affidavit of mine are true and 

correct to my knowledge and belief, no part of it is false and nothing 

material has been concealed therefrom. 

to% 
Verified at Shimla on  (644,   day of Oct., 2024. 
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NOTIFICATION AND AND RULES 

Under 

THE HIMACHAL PRADESH NON-BIODEGRADABLE 
GARBAGE (CONTROL) ACT, 1995 

PROHIBITION FOR USING COLOURED POLYTHENE CARRY 
BAGS 

(Issued and published in Hindi in R.H.P. dated 26.12.1998, p. 2054) 

SCIENCE AND TECHNOLOGY DEPARTMENT 

NOTIFICATION 

Shimla-2, the 26th  November, 1998. 

No. EDN(S&T)V(3)5/98.- In exercise of the powers conferred by 
clause (h) of section 7 of the Himachal Pradesh Non-biodegradable Garbage 
(Control) Act, 1995 (Act No. 15 of 1995), the Governor, Himachal Pradesh is 
pleased to impose the prohibition on the traders, retailers and vendors in the 
state of Himachal Pradesh for using the coloured polythene carry bags 
manufactured from recycled plastic, for packaging the goods traded/sold by 
them, with effect from the 1st  January, 1999. 

(R.H.P. dated 26.12.1998, p. 2054) 
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PolviNeNtult—R-1 
• — — 

Government of Himachal Pradesh 
Departinent of Science and Technology 

No. STE-A(3)4,2003 
	

Dated : 	04-06-2004. 

• NOTIFICATION  

Whereas the State Government. vide its notification No. 

EDN[S84.-T1A(.315:98 dated 26-11408, imposed prohibition on the traders, 

retailers and vendors in the - State of Himachal Pradesh for using the coloured 

polythene carry bags manufactured from recycled plastic, for packaging the goods 
• 

traded/sold by them, with effect from the 1 January, 1999. 

- And whereas, it has come .to the notice of the State 

Government that the plastic carry bags' of all types,. sizes and thickness are being. 

used and being thrown indiscriminately every where including forests land, public 

• places, roads,. drains etc.. thereby Causing serious.  problems related to sanitation 

and environmental de&adation.

•  

	, 

,And -whereas, .in order to reduce indiscriminate throwing of 

plastic . carry-bags and preventing insanitory conditions, the State Government is 

• .of .the view that there is .an urgent need lo„lay down specifications of carry bags 

made of non-biodegradable matelials. • 

Now, .,,therefore, the .Goverrior. Himachal Pradesh, in 

exercise of the .powers conferred on him under clause (11) of Section 7 of The 

Himachal .Pradesh Non-Biodegradable Garbage Vontroll 'Act, 105, is hereby 

pleased to impose .a requirement that, the. stockists.' traders. retailers .and vendors, 

of all kinds Of Commodities, within the entire Stte of Himachal Pradeih, shall not 

use carry-bags made of non-biodegradable material listed in the Schedule to The 

Hitnachai Pradesh Non-Bio-degraclable Garbage [control] Act, 1995. having 

thisiness less than 70 microns and size less than 12"x18". 
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Any person causing breach a the aforesaid requirement 

shall be liable for penalties as per the prothions of the Act ibid. 

The Governor, Himachal Pradesh is further pleased to order 

that this requirement shall come into force with effect from 14 June, 2004 in the 

entire State of Himachal Pradesh, in the public interest. 

• By Order. 

[Sanieev. Gupta] 
Secretary [Science and Tecluroloo] to • 

the Government of Himachal Pradesh. 
. 	. 	. 

Endsts. No. ; As above. 	Dated: Shimla-2, 04-06-2004 
Copy forwarded for information-.and necessary action to: 

. 01 	The Secretary, to the:Governorr. Himachal Pradesh; Shimla-2. 
-02, 	The Private Secretary.to  the Hotf:ble Chief Minister, H.P.• S - 03. 	The P.S. to theChief Secretary and Additional Chief Secret, Silo the 

.Government of Himachal Pradesh, Shimla-2. 	 ; 
04: 	All FinancialCortunissioners-cum-Secretary to the Government Of 

Himachal Pradesh, Shirnla-2.. 
5. All Principal Secretary to the Government of Himachal Pradesh, 

Shimla-2. . 	• 
6. All Administrative Secretaries,. to the- Govertunent of H.P., Shirnla-2. 
07:. 	All Divisional Cominissioners in H.P. 
8. All DepUty Corrunissioners in RP. 
9. All.Heads of the Department in H.P. 

. 	10. 	- All Superintendent of Police. Dy. Superintendent of- Police in H.P. 
11..• 	The ,ommissioner, Municipal Commissioner, Shimla-1.- 
12. Secretary,Executive Officers of Municipal CounciliNagar 

atichayats in H.P. 	 . 

13. All other .concerned officers in H.P. 
The Member Secretary, RP. State Environment Protection and 
Pollution Control Board, Pars avaran Bhawart, Phase-ifi Be1oc, BCS, 
New Shimia-9 

15. The Member Secretary, H.P. State Council.for Science, Technology 
and Environment, SDA-Complex,...Kastimpati, Shimla-9. 

16. The Controller, Printing and Stationary, RP.-  Government Press, 
Shimia-3 for publishing in the extra-Ordinary Rainatra,'„he is also 
requested to Supply 10 copies of concerned print of the Rajpatra. 

17. Guard file. 
n 	, 

r,A) , 
Special Secretary [S&T] to the 

Government of F 'Intrachal Pradesh. • :: 
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F\N\Ni‘42.7.X.0:51-C.. (C44) 
„Government of Himachal Pradesh 

Department of Environment, Science & Technology 

Dated: Shimla-2, . 	7th July, 2009 

NOTIFICATION 

The Government of Himachal Pradesh has enacted the Himachal 

'Pradesh Biodegradable Garbage (Control) Act, 1995 (Act No. 15 of 1995) in order to 

prevent throwing or depositing non-biodegradable garbage in public drains, roads and places 

open to public view "and to regulate the use of non-biodegradable material" in the State of 

Himachal Pradesh; 
Whereas, the polythene/plastic carry-bags and plastic articles having 

one -time use such as disposable plastic cups, glasses and plates are being used widely by the 

shopkeepers, vendors, rehtiwalas/ .chhabawila-and others/general public within tbe.territary 

of Himachal Pradesh; 
.And, whereas; the polythene/plastic carry-bags and ancillary products 

mentioned above are non-biodegradable, choke drains and sewerage and pollute soil, water 

and air indiscriminate littering is compounding the problems besides causing health hazards 

and constituting an eyesore and impacting on the natural beauty of the hills/public places etc.. 

In addition, polythene bags are also being used t6 deliver food stuffs and may cause the toxic 

effect 

And, ithereas, thOSfate!GiiVernment vide notification No. Slh-A (3)-

4/2003 dated s04-06-2004 had imposed arequirement that the stockists, traders, retailers and 

vendors, within the entire State of Himachal Pradesh, shall not use carry-bags made of non-

biodegradable, material listed in the Sehedule to the Himachal Pradesh Non-Biodegradable 

(Control) Act, 1995; having thickness less than 10 microns and size than 1273(18"; to prevent 

the multifarious problems resulting from non7bio-degradable wastes.' 

And whereat, it has come to the notice of the, Government that the 

*al ban imposed vide aforesaid notification has not been effective and has not achieved 
:the expected results7  

Now, therefore; the 'Governor, Himachal Pradesh, in supersession of 

notifications Nics.ilb-A(3)4/2003 dated 4.6/004 issued Under section 7(h) of the Hiniadial 

	

itadesh Non-Biodegradable Garbage (Control) Act, 1995 and in exercise of The pow 	rb 
conferred under Sub-Section (1) of Section 3-A of the-Non-Biodegradable Garbage (Control) 

No. STE-F(4)-2/2008 
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Act, 1995, hereby directs that no person including shopkeepers, vendors, wholesalers, 

retailers;  hawkers, rehriwala etc shall use plastic carry-bags (irrespective of their sizes and 

thickness) and Plastic items having one time use such as disposable plastic cups, glasses and 

plates, which are made .up of non-biodegradable material as listed in the Schedule to the 

Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995. 

Any person causing breach óf the aforesaid prohibition shall be liable 

for the penalties as per the proVisions contained in the Act ibid. 

In supe,rsession of raltification No. STE-A(3)-4/2003 dated 04-06-

2004, „issued under section 11(1) of the Himachal Pradesh Non-Biodegradable Garbage 

(Control) Act, 1995, the Governor, Himachal Pradesh, further hi exercise of powers 

conferred by section 7(A) and Section 1.1(1) of the said Act, is pleased to authorize the - 

following officers for entry and inspection under Section 7(A) and to compound any offence . 

under the Act or contravention of the ban aforesaid:. " 

All the District Magistrates, Addl. DY. Commissioners, Addl. District Magistrates and 

Sub- Divisional Magistrates in Himachal Pradesh. 

All the Superintendents of Police, Additional Superintendents of Police and Sub 
, 

• Divisional Police-Officers/ DePuty.Superintendents of Police. 

The ConiiniSSioner and the Assistant Commissioner, Municipal Corporation, Shim la. 

All the Chief Medical Officers in HI); 

All the Deputy/ Assistant Excise & Tftxation Commissioner's and Excise and Taxation 

Officers in4P,.,  

All the TerritiiiiWN.VigiOnal, Forest Officers,. gange Officers and Deputy Range 

Officersnihp  

All the TehSitdarS:*ahd Naib 

All . the Environinental,  Engineers and, Assistant -,•Environmental Engineers of BT. . 
State Pollution Control Board. 

All the District and Assistant Tourism,DeVeldpment Officers in H.P. posted in the 
Districts. 

10. 	AU the District Food & Supplies Controller's in H.P
11 	

. 
All the.  Executive, Officers of *Weigel Councils and Secretaries of.,, Nagar' 
Panc4ayats iniihnaehid Pradesh. 
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The Governor, Himachal Pradesh is further pleased to order that 

aforesaid authorized officers while compounding the offences.committed under the Act ibid, 

shall specify the sum for compounding as per the following'critcria:- 

Sr. No. 

(A) 

Quantity of prohibited variety of polythene/ earty-bnp ond 

plastic items. 

Ailf101111 t 	in 

Rupees. 

1 Upto 100 gins 500/- 

. 01-500 gins 	 • 

	

1500/

3. 	

- 

501gtns- 1 kg 3000/  - 

4.  Above 1 kg to 5 kg 

5.  Above 5 kg to 10 kg 	' 20,000/- 

6.  More than 10 kg 25,000/- 

Littering Of plastic waste by any institution/ commercial 

establishment (educational institutions, offices, 'hotels, shops, 

5000 - 

restaurants, sweetshops, dhabas, temple complex's, industrial 

establishments, banquet halls., etc.) :within ,premises and on 

roads, streets, hill slopes, drains, forests areas, public parks, all 

public places etc,  

( Littering of plastic waste by indivistialS in the Premises Of any 

private 	or 	commercial - establishments 	like 	educational 

institutions, offices, 	hotels, , shops, restaurants, 	sweetshops, 

dhabas, temple conipleies, industrial establishments, banquet 

halls etc.and on roads, streets, hill slopes, drain, forests area, 

public Parks, all public places etc. 

000/- 
, 

It is hereby ordered that aforesaid restriction shall come into force with 

effect from 15.082009, in the entire State of Himachal Pradesh, in the public interest. 

By Order, 

Sarojt0 Galiju. Thakur 
Pr. Secretary (Env. & ST) to the 

Government efjaimachal Pradesh 
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Endsts. No. : As above. 	 Dated: Shimla-2, 

Copy forwarded for information and necessary action to: 

1. The Secretary to the Governor, Himachal Pradesh, Shimla-2. 
2. The Pr. Secretary to the Chief Minister, H.R. Sbintla-2. 
3. .7 The Private Secretaries to theCabiriet /State Ministers Govemmentof H.P. 
4. The Private Secretary to the Chief Secretary to the Govt. of H.P. 
5. All the Administrative Secretaries to the Government of Himachal Pradesh. 
6. All Heads of Departments in H.P. 
7. All the Deputy Commissioners in HP with the request that this notification may 

kindly be circulated to all Sub-Divisional Officers (CI, Tehsiklars and Niab 
Tehsildars under their respective jurisdiction under intimation to this Department. 

S. 	Director General of Police, HP with the request that this notification may kindly be 
circulated to all Superintendents of Police; Additional Superintendents of Police and 
Sub-Divisional Police Officers/Deputy ,Superintendents of Police under intimation to 
this Department. 	 . 

9. Cominissioner, Excise and Taxation, HY. with the request that this notification may 
kindly be circulated to. all Dy. Assistant Excise and Taxation Officers under 
intimation to this Departments. . 

10. The Director, Urban Development with the request that this notification may kindly 
. be provided to all Secretaries/Executive' Officers of Municipal Councils/Nagar 

Panchayats in the State. 
11. The Director, Food and Supplies withthe request that this notification may kindly be 

provided to all Controllers, Food and Supplies, H.P. under intimation to this 
Department. 

12 	The Pr, Chief ColitervatOf of Forests,- With..the request that. :this notification may 
7kindly be circulated to.all.ange Officers: and. 1)y. Range Officers Under intimation to 
this DepartMent. 	 . 

13. 	Director, (Health), _HY. :with the'. .;request that this notification may kindly be 
circulated to all Ciiiewf Medical Officers under intimation to this Department 
Director (Tourism), .aP.: with the request that this notification may kindly be 
Circulated to all District and Assistant Tourism Development Officer& under 
intimation to this Department. 

'15: Director (Env.:S&T); H P NaraYact Villa near Wood Villa palace,.Shimla-2. 
All Chairntaii Nice-Chairmen of Board /Corporations in H.P. 

7. 	Itifember Secretary,:  11.P. State 'Conneil for Science, Technology and Environment, 
Block-14o. 34; SDA Complex, Kastirnpti, Shin4-9. 

18: Member Secretary, State Environment Protection and Pollution Control Board, 
Paryavaran. Bhawan, Phase —111, New Shimla-9. 
The Controller Printing and 'Stationery, Hi 
S 

	

	 rnachal Pradesh Government Press, hinala-5 for publication in the Rajpatra. 
Guard File ' 

Joint Secretary v & ST) to the 
,GPvernment of Himachal Pradesh 
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, Government of Himachal Pr.Adesh 
Departtndut .0 r Eriv troth, oat, Science & Technology 

1 No. STE-F(4)-2/2008 13th  August, 2009 Dated : Sltinda-2, 

k ,thoritative English Text of the Department Notificntion No. STE-V(4)-2/2008  

;tett 13.08.2009 as under Clause(3) of Article 348 of the Constitution of 'India.) 

,N.OTIF1CATI.044  

Wborcas Notification or 	ntimbr,  clatad 07_07.2009 banning use of 

plastic carry bags and plastic items having one time. use such as disposable plastic cups, 

glasses, plat.es.  which are made of non-biodegradable -;naterial,,  has been issued'ter;  take 

effectfiorn 15.8.2d09. 

And i.vhereas'Commercial OrganizationskBeopar Mandlls ete.•irrl-limachal 
• ; 

Vradesh have represented to •rj 	
AtiOr to enforcement of'  the ban to 

. nable them to diSpose offtheir istiag Mocks. 	 . 

Now, :therefOTe,:.  in ..consideration ofi;g* aforesaid issue, the Governor, 

Himsehal 	1;1 	 of 	nuMber•dated,'  7i.11:2009 
- 	• • 	.:• 	• 	- • ,) 	 „::!,:, 	, 

• 2- 	• 	• leasedvto,notiy 	 4#111011f1Ce0,1 	inis rry bags• 

-• 	 2060 insib.d 
— 	• 	' ; • 	 - 

2069.1-roweer, the enforcament of ban on dispoAlaiapS, :plates una.glaisei:;IS:!4deried-- 

flrilv.4.. tithe 	 • •• 
• 1 i. • 

• It 'is 'further nOtifted that they use of plastiç bags:, for tl•-it• fry! 
• • 	 : 	 " ." inetlical waste .iszpentiitt*i4L 10.—Mredica.T.ItittitAtAtirt as defined under thepiOMedidp..1 • 

Waste (Management & Handling) Rules, 1998, 	 . 
• : 	•:: 	• 

j ; • 	 , 
It it furtilernotifietl-Thaffn fh notifidg-of even number dted':7:7i29Q9;1: 

	

"NIP' 	desh 	 bage • (cdlittoll;;A:ct, ic,40.§,5°  iti 0.a't.:112 the ''followihg words : Ishall be .sub,§tituia-.:*nelS•;'4' 	 • 

T995". 	• 
'The.1-IitiidlialLPtaaesh No411i6iegradable Garbage (Control) Act, 

ii) 	Pot tlieswqc4,1pel-04,i4p4iq.411.9pkepers,, 
retail,Aqi..a4eliS:ii4-1•qalat4i01', 	 followng shall be  sibstitutetPriainefy:;- 

. 	: "shopkeeper; vendor, wholesale.r,.:.etailer, hawker, rehriN•Vala
'  etc." iii). 	The 

existing .wol'48," and pl'a.sti:c ies" mentioned under seriarNo
. . 	. t  

'̀(A)' of Pa'ra.,9 at;e' 'deleted. 
!t 

•••••••• 
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-18- 
-2- 

iv) For the existing words, "plastic waste" mentioned under serial No. 
'(B)' & '(C) of Par2-9 shall be substituted namely:- 

"non- biodegradable waste". 
13y Order, 

(Sarojiiii Ganju Thakur) 
Pr. Secretary (Env., Sc. & Tech.) t6 the 

Governmenfof Himachal Pradesh. 

Dated: Shimla-2, 	 13th August, 2009 Endst No. : As above.. 

Copy forwarded for information and necessary action to: 1 

	

1; 	The Secretary to the Governor, Himachal Pradesh, S:him1a-2. 
• 2. The Pr. Secretary to the Chief Minister, EP. Shimla-2. 

	

3. 	The Private Secretaries to the Cabinet /State Ministers Government of H.P. 

	

4: 	The Private Secretary to the Chief Secretary to the Govt. of H.P. 
5.. 	All the Administrative.Secretaries to the Government of Himachal Pradesh: 
6. All the Deputy Commissioners in HP with the request that this notification may 

kindly be circulated to all Sub-Divisional Officers [C], .Telisildars and Niab 
Tehsildars under their respective jurisdiction under intimation ti this Department. 

7. Commissioner, try. with the request that this notification May r-. ' 
kindly • be elm. .. 

• intimPtion 	: 

	

. 	 of Departments in 'FLP. 

	

. 	The Director, Urban Development with the request-thatthis notification may kindly 
be provided to all Secretaries/Executive Officer S of Munieipal Couneils/Nagar 
Pandhayats in the State. 	 $4 

/ 

10. The Director, Food and.Supplies with the request-that this notification may kirmly 
be provided to all Controllers, Food and Supplies, H.P. under Intimation to this 
Deparimerit. 

11. The Pr. Chief Conservator of,Forests, with the request that thisnotification may 
kindly be circulated to all Range Officers and Dy. 1...ange Officers under intimation 
,to this Department. 

12. All Chairman Nice-Chairmen of Board /Corporations in H.P. 
13. The Director, Environment, Science & Technology, Narayan 	Shirnia-2. 
14. Member Secretary, H.P. State Council for Science, Technology and Environment, 

Block No. 34, SDA Complex, Kasumpti, Shitnia-9. 
15. Member Secretary, State Environment Protection;  and Pollution Control Board, 

Paryavaran Bliawan;  Phase —Ill, New Shimla-9. 	! 
16. The Controller Printing and Stationery, Himachal . Pradesh Government Press, 

ShirnIa-5 for publication in the Rajpatra. 
17. Guard File 

'Joint Sed.retary (E 	c . & Tech.) to the 
Goveenalent al-bill:h.:hal Pradesh 
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Government 'orriirriachal-Pradesn 
Department of Environment, Sciince &TechnOlOgy Affilo, /Me:7R— I 

Dated: Shinila-2;, 

• NOTIFICATION 

Whereai use-of cOloured. polythene. Carry bag made out of re-cycled plastic was banned in 

Himachal Pradesh with • effect from 1.1,1999 vide •Notification No EDN(S&T)A(3)5/98 dated . f 

26.11.1998 .and further the State Government vide Notification•Nco•STE-A(3)-4/2003.dated 4.6:2004 • " 
.. 	• 	• 

imposed restrictions on use of carry bags made of non-biodegradable material listed in the schedule to • 
, 	• 

Non-Biodegradable l Garbage (Control) Act, 1995, haying thickness less than 70 micrones and size . 	. • 
less than 12"x18". 

. 	 . 	. • • 	 . 
. And whereas ;above Notification•dated 4.6.2004 was superseded by issuance of Notifications • 

, 	t 
No: STE'7F (4).L2/2008 dated 07.07.2009 •&.-13.08.20.09,.banhing Use of plastic carry bags (irrespective of 

.. 
its size and thickness) 1  •and. littering Of 'non-biodegradable wastes and also authoiizing .officers of 

• , 	• 	• 	.. 	 . 	• 
different departments f r entry and. in p eetion i  under 'settion-7 (A) -and • to compotind any offence 

• punishable under the Hi'. Von-Iliodegradable Garbage.  (Control) Act, 1995 in'contravention Of the ban 
. 	. 

aforesaid. 	, 

And wheas to have a Wider :impact and tOi'aecie—letrate the progress in controlling the 
1 

, littering of non-biodegrOable waste and use of plastic carry  bag s in compliance to imposition of ban, 

more officers have been authorized for effective*Ainpiementation . of ehiry and. inspection vide 

Notification No. 'STE-P (4)-2/20084 dated.'20.08.2010-,`::Notification No StE-F(4)72/200VII dated 

04.11.2010 and '22.122610. 	• 	: • 	' 	'• 	- 	• • 
• • 	1 	 • 	• 

And whertai, the enforcement of ban o5 disposable cups,, plates and glasses was deferred 

. for the time being vide; this department •Notificatio1iNo,:STE-&4)=2/2008'Oatecy,13:8.2009 and now it 
a 

has been realized that these plastic items are main cause of littering and' degrading pristine Himalayan: 

environment. 	, 

the schedule to the HI. Non- biodegradable Garbage C,Ontrolt,: 1995:" • 

b. STE-F (4)-2/200841 
• . 

4.•Nlarch, 2011 

• 

	

- 	 , 	 • 	. 

Now, therefore, the GoVernor, likmachal:Pradesh; in exercise of powets.contetred upon 
• 

her under sub section (l) of section 3-A of the H.F../sloti- biodegradable. Garbage. (Control) Act, 3995 • , 	, „ • 	 •-• 	' . is pleased 10 order that no person or insdtutiiiiii corryhe'rciai'establishmenCincluditig; shopkeepers, 
• : 	 .!=i.•- • • 	.4.- 	'• • '• 	• vendors, wholesalers, retailers, hawkers rehriciviila ete.'„Ishall..,Use  :and,  ifIde,  in plastic items such asis — 

disposable plastic clips, plates and glasses-  which are made ofnon-biOdeEadable material as listed in 

 

i• 

1 
'1 

:1 	I 
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It is herby ordered that tiforesttid restriction shall Corrie into force with effect from • „ 
August, 2011 in the entire State ofiiimachil radesh in th 

(SAroj4ii laat_iju Tti.akur) , 
Chief Secretary•OiV.',S&T):tOthe• 

:04:%.ierninent of-Himachal 

-th 

loan.tOett 

• ;2;. 

. 	Any .person,- institution/ commercial 'establishment •;(educational institutiaris, offices, 
. 	. 

hotels, shops, restaurants; sweetshops, dhabaS, terriPle complexes, industrial establishments, banquet 

halls etc.). causing.  breach .of the aforesaid prohibition '•shall be liable for; the . penalties as per the 

provisions contained in the act ibid.  

• . 	The Governor,-  Himachal Pradesh, is further pleased to order .that the „officers/ offtcials.  . 	. 	. 	• 	• 
already authorized vide notifications referred to above for .entry ind inspection under Section 7(A) and • 

• , ••• 	• • 	. • 	• 	• 	 . 	• . 	 . 	. 
to compound any offence as per provision of Settion.. 11.. of .the Act ibid.., While compounding the 

:offences commuted under the Act ibid the authorized officer shall 'specify the sum for compounding as 

.• perihe following critpria':- 

Sr: No. - 
(A) 

Quantity•cf prohibited variety of plaspe•iteins- * 	. . Amount in*T 

1.  UptO 1.00 4ms. '500/- 
2.  1014001os. 1500/- 
3.  .301 	se!1 kg. • 	 . 3000/; .. 
4.  Abovc 1 k . to 5 kg. 	• 	

. 	. 
i 0,000/- 

5.  Above 5 kg. to10 kg. 	. 	 . 	.• : . 20;000/, 
'6. More than 10 kg.. 	. 	. 	, 	,. 	. 	• 	• 25;000/4 • - 
(B) 

. 	-, 

. 

• • 

• 
. 

• 

. 	• 

 

Littering 	of. non-biodegradable .' waste by.... arty.. institution/ 

comnierci#1 • establishment : (educational . Institutions,Office's, 
. 	. 	.• 	- 	. 	 ,. 	..•.. 	. 
hotels, 	shops, e restaurants, 	sWeetshopp, 	dfrahas,.. 	'el.i4).! 

complekest industrial 'establ'iSiunen'ts;.'b-arit‘iiief halliS'etC.:)' 'wi'tiu*.n. 

	

.. 	: 	.. 	. 

its premises and on roads, Streets; hilt • slopes, .drains,7forest 

• arela; public parks; all PubliO•Placei et.:C1  
.• 	• 	.., 	. 	, 

5000/-.  

• • 

• 

. 

• • 

• 

(C) 

. 

Littering Of ton-biodegradable Waste by indiviOals -',in. :the 

premises.  bf any private or commercial estitbliiiiiiientilike 1 
educational 	institutions, • offices: hotels,: shops ; 'restanrant.s, 

sweetsliopf, .... dhabas; . 	temple ... , 	complexes, - . industrial 

establishments.; banquet halls. etp 	and on ' roads, streets,. bill 

sip* ,pe.s.Orams, forest areas, public parkS, all public: places' etc. 	' . 	, 	. 

1000/- 

• • 	' 

. 

• 

. 	. 

. 

.. 

. 

• 
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• 
0;1. 

.., Joint Secretary (Env. & ST) :to thi 
Government of Himachal Pradesl 

EndSt. No. : As above. 	 S —olk —  bated: Shimla-2, 

Copy foritarded for information and necessary action to: 

'1: 	The Secretary to The Goveinor, Himachal Pradesh, Shimla-2. 
2. • The Pr. Secretary to the Chief Minister, Himachal Pradesh, Shim1a-2. 

- 	3. The rrivate Searetaries to the Cabinet /State Ministers Government of H.P. 
4. 'The Private SecretarY to the Chief Secretary to the Govt; of H.P. 
5. An iho A4mini3trative Secretaries to the Gcr.reirant-tt of Himachal: Pradesh. 
6. All.Heads of Departments in HP
1. 	

: 	. . 	• . 
All the Deputy Commissioners in HP: 	. 	• " 

8. Director, ,Environment, Science & TeChnology, H.P. 
9. Member Secretary, FL?. State Pollution Control Board, Him Parivesh Phase —III, NewShimla-c 
10. Member Secretary, H.P State Council for Science, Technology and Environment, Block No. 34 

SDA Coniplex, Kasumpti, Shim1a-9.• 	 . 	• 
.11, The *Controller Printing and Stationery, Himachal Pradesti.  Government Press, Shimla-5 lo 

. • pUbEcation in the Ralpatra. 	 . 
.12. Guard Pile 
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ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT 

NOTIFICATION 

Shimla, the 261h  June, 2013 

No. STE-E(3)-9/2010-IL—In compliance of the orders of the Hon'ble High Court of 
Himachal Pradesh dated 10-1-2013 in CWP 1885/2010 titled as Sanjeev Kumar Versus State of 
H.P. and others and in exercise of the powers vested in him under the provisions of Section 3-A of 
the H.P. Non-Biodegradable Garbage (Control) Act, 1995, the Governor of Himachal Pradesh is 
pleased to impose prohibition on the traders, retailers and vendors in the State of Himachal Pradesh 
to store, supply and sale of the following items in the packaging made of Non-Biodegradable 
materials in the State of Himachal Pradesh w.ef 1-7-2013 :- 

1. Chips/Wafers 

2. Kukure/Mad angles 

3. Biscuits 

4. Namkeen 

5. Lollypop /candy/candy bar /toffees/sweets/chewingum 

6. Cheese puffs 

7. Cookies 

8. Aampappars 

9. Ice cream & Ice cream candies 

10. Chocolates and chocolates candies 

11. Maggie/Noodles 

12. Sugary cereals/cornflakes/breakfast cereals coated with sugar 

13. Deep Fried Samosas 

14. Pakoras 

15. Pizzas 

16. Burgers 

17. Patties 

18. French fries 

19. Colas and carbonated drinks 
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20. Shakes 

21. Synthetic & fried beverages 

22. Indian sweets i.e. Jalebees, Gulab Jamuns etc. 

23. Naan, Pao Bhajee 

24. Gol Gappa & other street fruits 

25. Creamy Cakes & other fruit cakes. 

Any person causing breach of the aforesaid prohibition shall be liable for the penalties as 
per the provisions of the Act ibid. 

The Governor, Himachal Pradesh is further pleased to impose prohibition on handing 
over/delivery of books magazines, readymade clothes, suit cases, hand bags, utensils, gift items, 
mattresses and the other items rapped in polythene/Nonbiodegradable materials listed in Schedule 
of H.P. Non-Biodegradable Garbage (Control) Act, 1995, by the traders, retailers, vendors and 
shopkeepers to their customers throughout the State of Himachal Pradesh. It will the responsibility 
of the persons selling such items to remove and collect the polythene/plastic covers made of non-
biodegradable material before the items rapped in such materials are sold to anyone and to ensure 
its proper disposal and constructive use like construction of the roads etc. 

By order, 
Sd/-

Chief Secretary, 
Government of Himachal Pradesh, 

(In-charge Env., S & T). 

.1q1:7 U2IT 	=111711, f1Itle1 	1Wl1FT-5 T-RT fr 	qc-t)1 10 I 
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\232 
ITEM NO.MM-2A 

A'YWIexkyb2— p_ I 6 
COURT NO.2 	 SECTION XIV 

SUPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

Petition(s) for Special Leave to Appeal (Civil) 	/2014 
CC 5393-5394/2014 

(From the judgement and order 	dated 26/12/2013 in WPC No.1732/2010,WPC 
11,>.19es/2010 nf The HICH COURT OF H.P AT SHIMLA) 

BRANDED EDIBLE OILS MANU. ASS. & ANR 
	

Petitioner (s) 

VERSUS 

SANJEEV KUMAR & ORS 
	

Respondent (s) 

(With appin(s) for permission to file SLP and office report ) 

Date: 27/03/2014 These Petitions were called on for hearing today 
in the Mentioning List. 

CORAM : 
HON'BLE MR. JUSTICE R.M. LODHA 
HON'BLE MR. JUSTICE SUDHANSU JYOTI MUKHOPADHAYA 
HON'BLE MR. JUSTICE DIPAK MISRA 

For Petitioner(s) Mr. Mukul Rohtagi, Sr. Adv. 
Mr. Nikhil Nayyar,Adv. 

Mr. Ambuj Agrawal, Adv. 
Ms. Akanksha, Adv. 
Mr. Dhananjay Baija, Adv. 

For Respondent(s) 

UPON hearing counsel the Court made the following 
ORDER 

Taken on board. 
Permission to file special leave petitions is granted. 
Mr. Mukul Rohtagi, learned senior counsel for the 

petitioners submits that few special leave petitions from the impugned 
order have already come up before this Court and notice has 	been 
issued in those matters. He submits that although this matter is 
little different and certain additional points have been raised which 
are not involved in those special leave petitions but we are of the 
view that since from the impugned order, special leave petitions have 
been entertained, notice should be issued in these special leave 
petitions and these special leave petitions be connected with S.L.P. 
(C) No. 1152 of 2014. 

Issue notice, returnable in eight weeks. 
Dasti, in addition to the ordinary process. 
In the meanwhile, the operation of the paragraph 127(2)(d) 

of the impugned order shall remain stayed. 
Connect with S.L.P. (C) No. 1152 of 2014. 

l(Pardeep Kumar) 	 Il(Renu Diwan) 
IAR -cum -PS 
	

I ICourt Master 
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Anvl 
(Authoritative English text of this Department Notification No. STE-F (9)-112018 dated 
06.07.2018 as required under clause (3) of article 348 of the Constitution of India) 

Government of Himachal Pradesh 
Department of Environment, Science & Technology 

No. STE-F (9)-1/2018 	 Dated: Shimla-2 the 	 6th  July, 2018 

NOTIFICATION 

WHEREAS, the Governor of Himachal Pradesh vide this Department's 

Notification No. Si E-F (4)-2/2008, dated 07th  July, 2009 and NOtification No. STE-F(4)-

2/2008-11, dated 19th  March, 2011, with an objective to improve plastic waste management 

system, under the Himachal Pradesh Non- Biodegradable Garbage (Control) Act, 1995, 

imposed ban on use of plastic carry bags (Irrespective of their sizes and thickness) and plastic 

items having one time use such as disposable plastic cups, glasses and plates which are made 

up of non —biodegradable material as listed in the Schedule appended to the Himachal 

Pradesh Non-Biodegradable Garbage (Control) Act, 1995 and littering of non-

biodegradable waste in the State; 

AND WHEREAS, it has come to the notice of the Government that despite 

complete ban on polythene carry bags (irrespective of their sizes and thickness) and plastic 

items having one time use such as disposable plastic cups, glasses and plates vide aforesaid 

notification, thermocol cups, plates, glasses and spoons are still in use. Therefore, the State 

Government has not achieved the expected results; 

NOW, THERFORE, the Governor of Himachal Pradesh, in continuation of the 

Notification No, STE —F (4) — 2/2008 dated 07th  July, 2009, 13th  August, 2009 and 

Notification No. STE-F(4)-2/2008-11, dated 19th  March, 2011 and in exercise of the powers 

conferred under sub section (1) of section 3-A of the Non- Biodegradable Garbage (Control) 

Act,1995, is pleased to issue directions that no person including shopkeepers, vendors, 

wholesalers, retailers, hawkers, rehriwala etc, shall use "Thermocols Cutlery" i.e. cups, plates, 

glasses, spoons or any other item used for serving and consuming food in any form 

manufactured from non-biodegradable material as listed in the Schedule appended to the 

Himachal Pradesh Non- Biodegradable Garbage (Control) Act, 1995. 

Any person, institution/commercial establishment (educational institution, 

offices, hotels, shops, restaurants, sweetshops, dhabas, religious institution, industrial 
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establishments, banquet halls etc.) causing breach of the aforesaid prohibition shall be liable for 

the penalties as per the provisions contained in the Act ibid. 

The Governor, Himachal Pradesh, is further pleased to order that the officers/ 

officials already authorized vide notification no. STE- F(4) -2/ 2008 dated 07-07-2009 for entry 

and inspection under section 7(A) and to compound any offence as per provision of section 11 

of the Act ibid, while compounding the offences committed under the Act ibid shall specify the 

sum for compounding as per the following criteria:- 

Sr. No. 
(A) 

Quantity of Prohibited material i.e. Thermocot cutlery Amount (Rs.) 

1.  Upto 100 gms 500/- 
2.  101-500 gms 1500/- 
3.  501gms — 1.00 kgs. 3000/- 
4.  Above 1 kgs to 5 kgs. 10,000/- 
5.  Above 5 kgs to 10 kgs. 20,000/- 
6.  More than 10 kgs. 25,000/- 
(B) Littering of "Thermocols Cutlery" like cups, plates, glasses, 

etc. waste by any institution/ commercial establishment 
(educational institution, offices, hotels, shops, restaurants, 
sweet 	shops, 	dhabas, 	temple 	complexes, 	industrial 
establishments, banquet halls, etc.,) with in its premises and 
on roads, streets, hill slopes, drains, forest areas, public parks, 
all public places etc. 

5000/- 

(C) Littering of "Thermocols Cutlery" like cups, plates, glasses, 
etc. 	waste by individuals in the premises of any private or 
commercial establishments (educational institutions, offices, 
hotels, 	shops, 	restaurants, 	sweetshops, 	dhabas, 	temple 
complexes, industrial establishments, banquet halls, etc.,) 
with in its premises and on roads, streets, hill slopes, drains, 
forest areas, public parks, all public places etc. 

1000/- 

The ban on the therrnocol cutleries will be made effective after 3 months of the 

date of publication of this notification in the Rajpatra (e-Gazette), Himachal Pradesh in the entire 

State of Himachal Pradesh in the public interest, so that the manufacturers, stockiest, 

shopkeepers may dispose off their stocks and no financial loss is caused to them. 

By order 

(Tarun Kapoor) 
Addl. Chief Secretary (Env. Sci. & Technology) to the 

Government of Himachal Pradesh. 
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Endst. No. As above. 	 Dated: Shimla-2, the 	 6th  July, 2018 
Copy forwarded for information and necessary action to:- 
1. The Secretary to the Governor, Himachal Pradesh Shimla-2. 
2. The Pr. Secretary to the Chief Minister, H.P. Shimla. 
3. The Private Secretaries to all the Cabinet Ministers Government of H.P. Shimla-2. 
4. The Private Secretary to the Chief Secretary to the Government of Himachal Pradesh. 
5. All the Administrative Secretaries to the Govt. of Himachal Pradesh. 
6. All Heads of the Departments of I-1.P. 
7. All the Divisional Commissioner in H.P 
8. All the Deputy Commissioners in H.P. 
9. The Commissioner (Municipal Corporation) Shimla /Dharamshala. 
10. The Director (Env.S&T)H.P, U.S. Club Shimla-171001. 
11. The Member Secretary, HP State Council for Science, Technology & Environment, 

Block No. 34, SDA Complex Kasumpati Shimla-9 
12. The Member Secretary, HP State Pollution Control Board, Paryavaran Bhawan, Phase-

III, New Shimla-9. 
13. The Controller, Printing and Stationary, H.P. Government Press, Shimla-5 for publishing 

in the Rajpatra. 
14. Guard file. 

°gill& 
(D.C.Rana) 

Special Secretary (Env. Sci. & Technology)to the 
Government of Himachal Pradesh 

Ph. No. 0177-2626212 
Email:dc.rana04@nic.in  
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[Authoritative English Text of the Department Notification No. STE F (9)-1/2018 dated 	 
2019 as required under clause (3) of Article 348 of the Constitution o f +India) 

Government of of Himachal‘Pradesh 
Department of Environment, Science & Technology 

No. STE-F(9)-1/2018 Dated: Shimla-2 

NOTI FICATION  

WHEREAS, the Governor of Himachal Pradesh vide Department's Notification 

No. STE-F(4)-2/2008, dated the 7th  July, 2009, Notification No. STE-F(4)-2/200841, dated the 

19th  March, 2011, STE-F(9)-1/ 2018 dated 06-07-2018 and Notification of No, STE-F(9)-1/ 

2018 dated 31-08-2018 imposed ban on use of plastic carry-bags (irrespective of their sizes and 

thickness) and plastic and thermocol.  items having one time use such as disposable plastic cups, 

glasses and plates which are made up of non-biodegradable material as listed in the Schedule 

appended to the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995 and littering 

of non-biodegradable waste in the State with an objective to improve plastic waste management 

system, under Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995 

AND WHEREAS, despite above ban it has come to the notice of the Government 

that sortie more plastic.. items . having one time use such as spoons, bowls, katoris, stirring sticks, 

forks, knives, straws made of plastic and item made ofplastic used for serving and consuming 

food (one time use plastic) are still in use au d are causing environmental pollution aid leading to 

indiscriminate littering, Therefore, State Government has not achieved the expected results; 

NOW THEREFORE, the Governor, Himachal Pradesh, in .continuation of the 

Notifications No. STE-F (4)-2/2008 dated rh  'July, 2009, 13th  August, 2009, NO. STE-F(4)-

2/2008-11 dated 19th  March 2011, No.STE-F(9)-.1/ 2018 dated 06-07-2018 & 31.-082018 and in 

exercise of the powers conferred under Sub-Section (1) of Section 3-,A of the Non-Biodegradable 

Garbage (Control) Act, 1995, is pleased to issue. directions that no person including shopkeepers, 

vendors, wholesalers, retailers, hawkers, reitariwala, etc. shall sell and use any form of one time 

use "Plastic -Cutlery" used for serving and consuming food such as spoons, bowls, katoris, 

stirring sticks, forks, /wives, straws made of plastic and any other cutlery item made of plastic/ 

manufactured from the material as listed in the Schedule appended to the Himachal Pradesh 

Non-Biodegradable Garbage (Control) Act; 1995; 
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Any person, institution/ commercial establishment (educational institutions, 

offices, hotels, shops, restaurants, sweetshops, dhabas, religious institutions, industrial 

establishments, banquet halls, etc.) causing breach of the aforesaid prohibition shall be liable for 

the penalties as per the provisions contained in the Act ibid; 

The Governor Himachal Pradesh is further pleased to accord approval that all 

Manufacturers of "Plastic Cutlery" including above materials in Himachal Pradesh may be 

allowed to continue the manufacturing of the Plastic Cutlery including above materials in their 

already established Units with the condition of its sale outside the State of Himachal Pradesh; 

The Governor, Himachal Pradesh is further pleased to order that the officers/ 

officials already authorized vide notification No. STE-F(4)-2/2008 dated 07.07.2009, No. STE-

F(4)-212008-1 dated 20.08.2010, No. STE-F(4)-2/200841 dated 04.11.2010 & No. STE-F(4)-

2/2008-11 dated 15.03.2011 for entry and inspection under section 7(A) and to compound any 

offence as per provision of section 11 of the Act ibid, while compounding the offences 

committed under the Act 'bid, shall specify the sum for compounding as per the following 

criteria; 

i Sr. No Quantity of prohibited plastic items i.e. One time use Plastic 
Cutlery 

Amount 

) 
. Upto 100 gms 500/- 

2.  gms 500/- 

3.  501 gms -1.00 kg' 3000/- 

4.  Above 1 kg to 5 kgs 10 000/- 

5.  Above 5 kgs to 10 kgs 
* 

20,000/- 

6.  More than 10 kgs 25,000/- 

(B)  Littering of one time use plastic cutlery by any institution/ 
commercial establishment (educational institutions, offices, hotels, 

shops, 	restaurants, 	sweetshops, 	dhabas, 	temple 	complex's, 

industrial establishment, banquet halls etc.) within its premises 

and on roads, streets, hill slopes, drains, forest areas, public parks, 

all public places etc. 

5000/- 

(C)  Littering of one time use plastic cutlery by individuals in the 
premises of any private or commercial establishments (educational 
institutions, offices, hotels, shops, restaurants, sweetshops, dhabas, 
temple complex's industrial establishments, banquet halls etc.) 
within its premises and on roads, streets, hill slopes, drain, forests 
area, public parks, all public places etc. 

1000/- 

ZIPog 	
\le 
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The ban on one time use plaAcutlery inclUding above materials will be made 

effective after 3 months of date of publication of this notification in the Rajpatra (e-Gazette ), 

Himachal Pradesh in the entire State of 'Himachal Pradesh in the public interest, so that the 

individuals, stockiest, shopkeepers may dispose off their stocks and no financial loss is caused to 

them. 

By Order, 

R.D. Dhiman 
Addl. Chief Secretary (Env. &ST) to the 

Government of Himachal Pradesh 

Endst. No. : STE-F(9)-1/2018Dated: 	 A 	9 .2019 

Copy forwarded for information and necessary action to: 

1. The Secretary to the Governor, Himachal Pradesh, Shimla-2. 
2. The Pr. Secretary to the Chief Minister, Himachal Pradesh, Shirnla-2. 
3. The Private Secretaries to the Cabinet/State Ministers, Government of Himachal Pradesh. 
4. The Private Secretaries to the Chief Secretary to the Govt. of Himachal Pradesh. 
5. All the Administrative Secretaries to the Government of Himachal Pradesh. 
6. All Heads of Department of Himachal Pradesh. 
7. All the Deputy Commissioner of 1-1 imachal Pradesh. 
8. All the Divisional Commissioner of Himachal Pradesh. 
9. The Director (Environment, Science & Technology), Paryavarn Bhawan, Near U.S. Club 

Shimla-l. 
10. The Member Secretary, H.P. State Council for Science, Technology and Environment 

(H1MCOSTE), Block No. 34, SDA Complex, Kasumpati, Shimla-9. 
The Member Secretary, H.P. State Pollution Control Board, Phase-ill, New Shimla-9. 

12- The, Controller, Printing & Stationary, H.P. Government Press, Shimla-5 for publication 
in the Rajpatra. 

13. Guard file, 

(Sat Pal VhUflafl) ." 
Joint Secretary (Env. S&T) to the 

Government of Himachal Pradesh 

3J Page 
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Beas Kund Nallah at Dhundi after that alongwith the boundary of Seri Nallah upto Atal 
Tunnel Rohtang. 

By order, 
DEVESH KUMAR, 

Principal Secretary (TCP). 
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ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT 

NOTIFICATION 

Shimla-2, 20th July, 2022 

No. STE-F-(4)-1/2020.—WHEREAS, the Governor of Himachal Pradesh vide this 
Department's Notification No. STE-F(4)-2/2008 dated the 7th July, 2009,No.STE-F(4)-2/2008-I 
dated the 20th August, 2010, No. STE-F (4)-2/2008-II dated the 4th November, 2010, No. STE-F 
(4)-2/2008-II dated the 15th March, 2011, No. STE-F (4)-2/2008-II, dated the 19th March, 2011, 
No. STE-F (9)-1/ 2018 dated the 6th July, 2018, addendum dated the 31st September, 2018, No. 
STE-F (9)-1/ 2018 dated the 20th September, 2019, No. STE-F (9)-1-2018-loose dated the 5th 
February, 2020 & the 20th June, 2020, No. STE-F (4)-1/2021 dajed the 6th January, 2021 with 
an objective to improve plastic waste management system, inder Himachal Pradesh Non-
Biodegradable Garbage (Control) Act, 1995, imposed ban on use of plastic carry-bags and certain 
plastic items having one time use and also authorized certain officers of different Departments to 
compound any offence as per provision of Section 11 of the Act ibid. 

2. 	AND WHEREAS, it has been observed that there are many other plastic items of one 
time use and have littering potential as they are difficult to collect, especially since most are either 
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small, or discarded directly into the environment-such as candy sticks, ice-cream sticks, stirrer etc. 
It then becomes difficult to collect for recycling, unlike the larger items. Such items are causing 
environmental pollution and leading to indiscriminate littering. Therefore, the State Government 
intends to impose ban on such items to augment the ongoing efforts and further improve the plastic 
waste management system in the State. 

3. NOW THEREFORE, the Governor, Himachal Pradesh, in supersession of the 
aforesaid Notifications and in exercise of the powers conferred under sub-section (1) of Section 3-
A of the H.P. Non-Biodegradable Garbage (Control) Act, 1995, is pleased to direct that no person 
including shopkeepers, vendors, wholesalers, retailers, hawkers, rehariwala, etc. shall import, stock, 
distribute, sale and use the following one time use plastic (Single Use Plastic) items including carry 
bags, thennocol items made of non-biodegradable material as listed in the Schedule appended to 
the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995; 

Particulars of Items 
1.  Plastic carry bags (irrespective of their sizes and thickness) 
2.  Plates, cups, glasses (Plastic & Thermocol both) 
3.  Cutlery such as forks, spoons, bowls, katoris, knives, straws, trays and any other 

cutlery items (Plastic & Thermocol both). 
4.  Ear buds with plastic sticks 
5.  Plastic sticks for balloons 
6.  Plastic flags 
7.  Candy sticks 
8.  Ice-cream sticks 
9.  Polythene (Thermocol) for decoration 
10.  Wrapping or packing films around sweet boxes, invitation cards and cigarette packets 
11.  Plastic or PVC banners less than 100 micron 
12.  Stirrers 
13.  Non-woven plastic carry bags less than 60 Gram per Square Meter(GSM) 

4. Any person, institution/commercial establishment (educational institutions, offices, 
hotels, shops, restaurants, sweetshops, dhabas, religious institutions, industrial establishments, 
banquet halls, etc.) causing breach of the aforesaid prohibition shall be liable for the penalties as 
per the provisions contained in the Act ibid; 

5. The Governor, Himachal Pradesh is further pleased to authorize the officers as per the 
details contained in Annexure-A, in exercise of the powers conferred by Section 7(A) and Section 
11(1) of the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995, in supersession of 
this Department's notifications referred to in para-1 above, for entry and inspection under section 
7(A) and to compound any offence as per provision of Section 11 of the Act ibid, while 
compounding the offences committed under the Act ibid, shall specify the sum for compounding as 
per the following criteria; 

St. No. Particulars Amount (in Rs.) 
(A) Quantity of prohibited plastic items i.e. One time use Plastic 

Cutlery 
1.  Upto 100 gms. 500 
2.  101-500 gms. 1500 
3.  501 gms-1.00 kg. 3000 
4.  Above 1 kg. to 5 kgs. 10,000 
5.  Above 5 kgs. to 10 kgs. 20,000 
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6. More than 10 kgs 25,000 
(B)  Littering of one time use plastic items by any institution/ 

commercial establishment (educational institutions, offices, 
hotels, 	shops, 	restaurants, 	sweetshops, 	dhabas, 	temple 
complex's, industrial establishment, banquet halls etc.) within 
its premises and on roads, streets, hill slopes, drains, forest 
areas, public parks, all public places etc. 

5000 

(C)  Littering of one time use plastic items by individuals in the 
premises 	,of 	any 	private 	or 	commercial 	establishments 
(educational 	institutions, 	offices, 	hotels, 	shops, 	restaurants, 
sweetshops, 	dhabas, 	temple 	complex's, 	industrial 
establishments, banquet halls etc.) within its premises and on 
roads, streets, hill slopes, drain, forest areas, public parks, all 
public places etc. 

1000 

By order, 

PRABODH SAXENA, IAS, 

Addl. Chief Secretaly (Env. S & T). 

ANNEXURE-A 

List of Authorized Officers/Officials 
SI. 
No. 

Departments Designation 

I. Revenue 1. All the District Magistrates 
2. All the Addl. Dy. Commissioners 
3. All the Additional District Magistrates 
4. All the Sub-Divisional Magistrates 
5. All the Tehsildars and Naib Tehsildars 

2. Police 1. All the Superintendents of Police 
2. All the Additional Superintendents of Police and Sub 

Divisional Police Officers 
3. All the Deputy Superintendents of Police 
4. All the SHOs (Station House Officers) 
5. All the Head Constables 

3. UDD I. 	All the Commissioners and the Assistant Commissioners 
Municipal Corporations. 

2. All the Executive Officers of Municipal Councils 
3. All the Secretaries of Nagar Panchayats in Himachal Pradesh 
4. All the Health Officers, Municipal Corporations 
5. All the Chief Sanitary Inspectors and Sanitary Inspectors of 

Urban Local Bodies. 

4. Health 1. All the Chief Medical Officers 
2. All the Block Medical Officers 
3. All the Drug Inspectors 

477



I ‘31 	1-11 -c4d "Ik7T, 23 ‘Vili 2022/1 sgr4IFT, 1944 
	

2933 

5. Excise & 
Taxation 

1. All the Deputy / Assistant Excise & Taxation Commissioners 
2. All the Excise and Taxation Officers 

6. Forest 1. All the Territorial Divisional Forest Officers 
2. All the Wildlife Divisional Forest Officers 
3. All the Assistant Conservator of Forests 
4. All the Range Forest Officers 
5. All the Deputy Range Officers/Block Forest Officers 

7. Environment 1. The Director/Additional Director of the Department of 
Science 	& Environment, Science & Technology 
Technology 2. All Environmental Engineers and Scientific Officers of the 

Department of Environment, Science & Technology. 
3. All Environmental Engineers and Scientific Officers of the 

H.P. State Pollution Control Board. 

8. Tourism I. 	All the District and Assistant Tourism Development Officers in 
H.P. posted, in the Districts. 

2. 	All the General Managers, Deputy General Managers Assistant 
General Managers and Managers of H.P. Tourism Hotels. 

9. Food & 1. All the District Food & Supplies Controllers in H.P. 
Supplies 2. All the Food Inspectors 

3. All the Food Safety Inspectors 

10. RDD/ 1. All the Block Development Officers 
Panchayati 	Raj 2. All the Panchayat Inspectors, Sub-Panchayat Inspectors and 

Secretaries of Gram-Panchayats 

11. HRTC 1. All the Regional Transport Officers. 
2. All the Regional Managers and Bus Adda Incharges of HRTC 

12. LAC All the Temple Officers 
13. Industries I. 	The Chief Executive Officer and Executive Officer, Baddi, 

Barotiwala and Nalagargh Development Authority. 
2. 	All the Executive Engineers/Assistant Engineers/Jr. Engineers, 

Baddi, Barotiwala and Nalagarh Development Authority. 
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Government of Himachal Pradesh 
Department of Environment, Science & Technology 

No. STE-F-(4)-1/2019-L 	Dated: Shimla-2 	 13th  October, 2022 

NOTIFICATION 

WHEREAS, the Governor of Himachal Pradesh vide this Department's 

Notifications No. STE-F-(4)-1/2020 dated 20' July, 2022 and No. STE-F-(4)-1/2019 dated 30th  

July, 2022, with an objective to improve plastic waste management system, under Himachal 

Pradesh Non-Biodegradable Garbage (Control) Act, 1995, imposed ban on use of plastic carry-

bags (irrespective of their sizes & thickness), non-woven carry bags of all sizes and certain 

plastic items having one time use; 

2. AND WHEREAS, it has been examined and found that non-woven early bags, 

made of 'polypropylene' - a plastic material, having size more than 60 GSM are reusable multiple 

times and can be recycled before their end use. 

3. NOW THEREFORE, the Governor, Himachal Pradesh, in supersession of 

aforesaid notification dated the 20th  July, 2022, is pleased to direct that no person including 

shopkeepers, vendors, wholesalers, retailers, hawkers, rehariwala, etc. shall import, stock, 

distribute, sale and use the non-woven carry bags of size less than eighty (80) GSM made of non-

biodegradable material as listed in the Schedule appended to the Himachal Pradesh Non-

Biodegradable Garbage (Control) Act, 1995; 

4. Any person, institution/commercial establishment (educational institutions, 

offices, hotels, shops, restaurants, sweetshops, dhabas, religious institutions, industrial 

establishments, banquet halls, etc.) causing breach of the aforesaid prohibition shall be liable for 

the penalties as per the provisions contained in the Act ibid; 

5. The Governor, Himachal Pradesh, is further pleased to direct that the officers 

already authorized to compound the offences committed under the Act ibid, sum of penalty 

specified for compounding of offences and other terms & conditions vide above referred 

notification dated 20th  July, 2022 shall remain the same. This notification dated 20th  July, 2022 

stands modified to the extent that ban on the non-woven carry bags shall be restricted to the size 

less than eighty(80) GSM. 

\11
104. 

 

Wage 
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The ban on the non-woven carry bags of size less than sixty (60) GSM is already 

effective. The ban on sizes more than 60 GSM and less than 80 GSM will be made effective 

from 1st  January, 2023 in the entire State of Himachal Pradesh in the public interest so that the 

stockiests, shopkeepers, vendors, wholesalers etc. may dispose of their stocks and no financial 

loss is caused to them. 

By Order, 

Prabodh Saxena, IAS 
Addl. Chief Secretary (Env. &ST) to the 

Government of Himachal Pradesh 
Endst. No. : As above 	 Dated: S h irn 	 (I —to ,--2022 

Copy forwarded for information and necessary action to: 

1. The Secretary to the Governor, Himachal Pradesh, Shimla-2. 
2. The Pr. Secretary to the Chief Minister, Himachal Pradesh, Shimla-2. 
3. The Private Secretaries to the Cabinet/State Ministers, Government of Himachal Pradesh. 
4. The Private Secretaries to the Chief Secretary to the Govt. of Himachal Pradesh. 
5. All the Administrative Secretaries to the Government of Himachal Pradesh. 
6. All Heads of Department of Himachal Pradesh. 
7. All the Deputy Commissioner of Himachal Pradesh. 
8. All the Divisional Commissioner of Himachal Pradesh. 
9. The Director (Environment, Science & Technology), Paryavam Bhawan, Near U.S. Club Shimla-

1. 
10. The Member Secretary, H.P. State Council for Science, Technology and Environment 

(HIMCOSTE), Block No. 34, SDA Complex, Kasumpati, Shimla-9. 
11. The Member Secretary, H.P. State Pollution Control Board, Phase-III, New Shimla-9. 
12. The, Controller, Printing & Stationary, H.P. Government Press, Shimla-5 for publication in the 

Rajpatra. 
13. Guard file. 

Sat Pal Dhiman 
Addl. Secretary (Env. S&T) to the 
Government of Himachal Pradesh 

21 Page 
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